
297 Matters under PHALGUNA 15, 1900 (SAKA) rule 877 298

This course was also approved by the 
Prime Minister and the President.

It will thus be seen that approval 
to the proposal to appoint Shri O. N 
Vohra was accorded in the usual 
course and had no link whatever with 
the decision in that case. Indeed, it 
wa<? accorded well before the conclu­
sion of that case so that no -suspicion 
should arise that the outcome the 
Kiftfa Case determined or could de­
termine the decision of the appoint­
ment of Shri O. N, Vohra as Judge. 

It *s only the notification of his ap­
pointment that, for 1he reasons men­
tioned above, was held up for some 
time This notification is now pro­
posed to be issued.

I am sure Members of this House 
including those on the Benches of the 
Opposition will agree after this re- 
citol of facts that the imputation of 
anv motives is most unfair to Govern­
ment as well as the Judiciary.

12.48 hrs.

MATTERS UNDER RULE 377

MR. SPEAKER: Now matters un­
der Rule 377.
(Inlerruptions) * *

MR. SPEAKER: Nothing will be 
recorded. Now Mr. Dhondge.
(i) D am ag e  caused  to  the S t a t u s  or 
N etajt  S u b h a s  C h a n d r a  B o s e  a n d  

M ahatma  G andhi I n  A ndhra  P rad es

 ̂ : m* m&t
w  377 $ sto $ tttc qrfafiw  Trajfar 
**** $ mm  qft ^  t o t  wrn wwwi1 

3 1 iftanrft
*  tit 23 1979  vt faN t
g’jw ŝjf 3f̂ r vt 53*17 ginft g p #  fS'for'Bt*

303P^t 1979 
if if vtQ&i irtrfr tit

y  V  % for tflfr *m 1 1 *

c irn?rwr 1 1 w*r fcr fcfr *m t l  S 
wrroff tit $r tits tnrctor for gsrr $ 1  
w  srarrt tit ^ firems qfa*r fttmf 

tit ̂ rfar h to *reft qrcjtaxr jprit
g ifa vt Tr«? TWff tit ferarrr JTOfTPfr, 
I w f t  $ q?*rm ft  «R*r *7# tit *rt»r vrat 
i  1 m  1

(ii) M ah arash tra  S tate  R oad T r a n s* 
po r t  C o r p o r a tio n

SHRI R. K. MHALGI (Thana): Sir, 
under rule 377, I wish to raise the 
following matter:

According to the provisions of Sec­
tion 23 of the Road Transport Cor­
poration Act, 1950, the Government of 
Maharashtra and the Central Govern­
ment provide capital contribution to 

the M.SR.T.C.: m the ratio of 2:1; 
This capital contribution is provided to 
the Corporation in order to enable it 
to meet the expenditure of capital 
nature, such as purchase of ohasi ,̂ 
lands and machinery, construction of 
depots, bus stations etc. The M.S.R. 
T.C. started incurring losses from the 
year 1970-71, and by 1974-75, the 
total accumulated losses were of the 
order of Rs. 1941 lakhs. The State 
Government took several measures to 
supplement the steps taken by the 
Corporation to put its finances on 
sound footing. One of the measures 
was to provide capital contribution 
of Rs. 500 lakhs in addition to the 
contribution of Rs. 100 lakhs already 
paid to the Corporation during 1974- 
75. The State Government also paid 
to the Corporation additional capital 
contribution of Rs. 100 lakhs in the 
year 1976-77.

The addtional capital contribution 
paid by the state government in the 
years 1974-75 and 1976-77 thus comes 
to Rs, 600 lakhs and the share of the 
central government comes to Rs. 300 
lakhs. The central government dis­
owned their responsibility to pay the 
matching contribution of Rs. 800 lafc*f 
on the ground that the ad hoc con­
tributions amounting to Rs. 600 lakhs

**Not recorded.
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made by the state government were 
over and above the ceiling filed by 
the planning commission and were 
in fact made for restoration of funds 
to the depreciation reserve fund. The 
state government has already pointed 
out to the Government of India how 
this view is directly in conflict with 
the view held by the Planning Com­
mission in this regard. This issue 
was also taken up with the Minister 
of Railways and as desired by him 
certain information required by the 
Planning Commission to take a deci­
sion has already been forwarded to 
the Commission.

The central government, Ministry 
of Railways should therefore, imme­
diately see that the arrears of capital 
contribution of the order of Rs. 350 
lakhs be cleared to the Maharashtra 
iState Road Transport Corporation be­
fore the close of the current financial 
year, that is 31st March, 2979. Since 
the hon. Minister is in the House, I 
should like him to make a statement 
on my 377.

( i i i )  S h o r t a g e  o f  W a g o n s  f o b  t r a n s ­
p o r t in g  S a l t

SHRI VASANT SATHE (Akola): It 
is reported in the Sunday Standard, 
Bombay dated 4-3-1979 that salt mer­
chants along the western railway are 
facing a cripling shortage of railway 
wagons for transporting their pro­

ducts to consuming centres in various 
parts of the country and as a result 
the piles of salt packed in gunny bags 
are lying along the wharves. In Fe­
bruary for example less than half the 
demands for wagons made by the tra­
ders and manufacturers was met by 
the western railway authorities. In 
fact the backlog of unmet demands 
has increased to one month. This is 
happening despite the fact that the ' 
ytnal quota on a monthly basis has 
been Axed by the government salt 
department. The situation is getting 
critical and there is every possibility 
of shortage of salt at the consuming 
centres. Shri Dandavate is here and 
b*  can make a note.

THE MINISTER OF RAILWAYS 
PROF. MADHU DANDAVATE: I ant 
listening to what you say very care­
fully. ,

SHRI VASANT SATHE: In view 
of the above I urge upon the govern­
ment to take immediate action in the 
matter and ensure that adequate num­
bers of wagons are provided to meet 
the situation. I hope the Minister will 
not become namak haram.

(iv) S e t t in g  u p  o f  a  P e t r o - C h e m ic a l  
C o m p l e x  i n  K e r a l a

SHRI K. A. RAJAN (Trichur): The 
Cochin refinery had submitted to the 
central government a proposal to ins- 
tal a secondary procuring facility in 
the refinery for the conversion of the 
furnace oil into LPG and diesel oil* 
After the implementation of this faci­
lity the refinery can process hundred 
per cent Bombay High crude or im­
ported crude -or a mixture of Bombay 
High and imported crude. This pro­
ject is estimated to cost Rs. 30 crores. 
It is highly remunerative also.

Once the proposed secondary pro­
cessing facility is installed high ex- 
tane value petroleum could be avail­
able with the coming up of the above 
mentioned catalytic cracking unit the 
entire straight run naphtha will be 
available for fertiliser and petro>che~ 
mical production and the catalytic re­
former and the naphtha desulphurica- 
tion units will be available for more 
productive use for making valuable 
aromatics. In view of the above it is 
proposed a new aromatic complex 
should be set up, based on the naph­
tha available from the Cochin refinery 
and using the catalytic reformer and 
naphtha desulphurication mentioned 
above.

The Kerala Chief Minister had 
writen to the Union Petroleum 
Minister forwarding a copy of ti»e 
scheme and requesting for starting 
an aromatic complex in Kerala. 
The State government also
offered to invest Rs. 25 erote* 
for down-streamr project, f®*-


